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CENTRAL .ADi11INl .:iTi{ATI VE TRIBUNAL 
ALLAHABAD B ENGH, AL~AI-IABJU._ 

Allahabad, this the 13th day of Nov .2CX)l. 

CORA'vt : Hon' bl e Mx . Rafiquddin, J.M. 

o.A. No .770 of 1999 . 

l. Sri Annod .dam s/o Safir Ran r/o village Sodhi Ha.rra, 

Post - Budhanpur, Dist . - Ghazipur, present Resident 

of H. No . C-33/ 180, Chanduan, Chhatt upur, Loko Road, 

Varanasi •••• ••••• Applicant. 

Counsel for applicant : Sri v. Singh. 

Versus • 

l. Union of India through the Secretary, Ministry of 

Railway, Rail Bhawan, New Delhi. 

2 . Divisional Railway /v\anager, N.E. Railway, Varanasi. 

3. General /.1anag er, N. E. Railway, Varanasi . 

4. Divisional Electrical Engineer, N. E. Hail.way, Varanasi. 

• • • • • Respondents • 

Counsel for respondents : .:iri K.P. ~ingh. 

0 H D E R (OfW..) 

By Hon. Mr . Rafiquddin, J.M. 

The applicant ~i Annod J:iam s/ o Saf ir Ran has 

approached this tribunal for issuing directions to the 

res~ndents to absorb hjm in N. E. l-tailv~ay on the post of 

Glass I V on the basis of his working days as casual labour 

during the period fran 1980 to 1985 and also to decide 

his representation. 

.. ~ 
2. The acinitted case of the parties{that the 

applicant v1as initially appointed on the post of ~ 
substitute vide the order dated 5.6.85. It appears that the 

applicant v1as removed fran the service vide letter dated 

5 . 9.85. According to the applicant he was info.t11led by 

the respondents that whenever there shall be any vacancy, 

he will be info:cmed for duty. The respondents have taken 

some other casual labojirs on duty who had worked upto May 
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86 but they have not engaged the applicant despite his 

r epresentat ion made frcxn t:ime to time including his 

r epresentation dated 3 . 9 . 96, (Annexure-III) hence he has 

filed the present O. A. 

3 . I hav e heard Counsel s for the part i es and 

perus ed the record . It iS not di sput ed by the respondents 
~'-' ~ 

that ul •o appl i cant was appointed as substitute as Eng ine 

cl eaner on tanporary basis vide order dated 5 . 6 . 85 ( Annexurs-I ) 

It i s , ho•.vever, stat e-d by the couns el for respondents that 

the applicant i..vas removed fran the v1ork vide order dated 

5 . 9 .85 becaus e i t was found on verification that the working 

days of the applicant \"/ere fals e . It is also contended that 

as per rules if any pers on iS not doing wo r k for more than 

fiv e year s , then he maY not b e giv en any v1ork . I t iS also 

cl aimed that no junior person has been engaged as casual 

l ab our a nd ;:,/Sri .,an Bharat and .:)hanshad have been engaged 

on the basis of dire ction issued by this tribunal i..vhich ha d 

been f il ed by those pers ons as OA 67 /97 and 088/ 97. 

4" ~~.i1: ...... ' cc-vvl .. 
4 . It iS not disput ed by the counsel for Q'\...i 

that the appl icant did not ch all eng ei the order dated 6 . 9 .85 

a nd the present application has been filed for his absorption 
• 

or re-engaganent on the b asis of his v-1orking days in the 

railvJay department during the period f ran 1980 to 1985 . 

Ho~vever, t he all egations made by the r espondents that on 

verification the t:v' orking days of t he applicant 1t1ere fo und 

fal se when . he was removed fran s ervice, has not b een 
~.~!'W\(~ 

speci fically 

Th erefore, obviously the case of t he uppl icant i s highly 

a nd grossely time b arred . The applicant has not been 
~I ~r 

able to ma ke out t he case~ reconsider his engageme nt 

as casual l abour on the basis of hi s working days. Because 
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there is no document on the r ecord . z-:~-to· f his \Vorking 

days for the period fran 1980 to 1985 . For the reasons 

the 0 . A. l acks merits and dismissed. No cost. 

Asthana/ 
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